
1. 

S.NO. 

2. 

3. 

BEFORE THE NATIONAL GREENT TRIBUNAL 

CENTRAL ZONE BENCH BHOPAL 

Original Application No.97/2022 (CZ) 
IA No.48/2023 

Ann.1 

Ann.2 

Ann.3 

4. 

Ann. 4 

Place 
Dated: 

Kamal Tiwari 

Ünion of India and Others 

Versus 

IN D E X 

Particulars 

Reply to the OA 
On behalf of the 
Respondent No.22 

Affidavit in support of 
The Reply 

Documents 

Lease Deed of RIICO 

MSME Registration 

Electricity Bill 

/8/2 023 

Affidavit in support of 
Documents 

GST Registration Certificate /7- jq 

for the 

Page No 

|-7 

ADVOCATES 

9-/s 

/6 

Sendent No.22 
(TY NARAYAN BOHRA/ ISKANDH SHARMA) 

350



BEFORE THE NATIONAL GREENT TRIBUNAL 
CENTRAL ZONE BENCH BHOPAL 

Original Application No.97/2022 (Cz) 
IA No.48/2023 

2. 

*** 

as under: 

Kamal Tiwari 

Versus 

Union of India and Others 

Reply On behal£ of the 

Polymers) 
Respondent No.22 

MAY IT PLEASE THIS HON' BLE TRIBUNAL 

Humble respondent No.22 submit reply 

1. That the humble 

(SAJJAN 

respondent has been 

made party in the aforesaid OA in 

compliance of 

25.7.2023 whereby IA for impalement of 

violators as party has been allowed. 

the Order dated 

That the present OA has been filed 

inter-alia seeking relief to stoppage 

of non forest activities, illegal 

Construction upon forest land, illegal 
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2. 

plott ing, leveling of forest land and 

not to discharge untreated effluents 
and industrial Waste in Khasra No.3 

and l0 of Nahargarh Wildli fe Sanctuary 
and Eco Sensitive Zone. 

That application for impleading as 

party respondent appears to have been 

filed by the applicant without 

verifying the facts SO far as the 

humble respondent is concerned. 

The humble replying respondent No 22 

is doing its business at plot no G 

677 (A) Industrial Area RIICO. Business 

of answering respondent is process of 

plastic recycling (PVC) from pels of 

Wires and cables. These recycled PVC 

used in the manufacturing of wires and 

cables. There is no pollution of any 

kind in this whole process, Respondent 

unit does not discharge any effluentS 

into the drainage system deve loped by 

the RIICO even though production 
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th
e
 

thereafter 

and 

04.04.2018 
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e
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discharging 
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f 
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Y
ours' 

H
unble 

Respondent. 
Through 
Counsel {S

kív 

N
arayan 

B
ohra, 

Iskandh 

Sharm
a} 

A
dvocates 

Enrolm
ent 

No. 
R/465/1994 

M
obile 

No. 

94140-74734 

76658-37411 

E
m

ail: 

advocatesnbohra1969@
 

gm
ail 

. com 
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BEFORE 

THE 

NATIONAL 

GREENT 

TRIBUNAL 

CENTRAL 

ZONE 

BENCH 

BHOPAL 

O
riginal 

A
pplication 

N
o.97/2 

022 

(CZ) IA
 

N
o.48/2023 

K
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al 
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ari 

V
e
rsu
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nion 

of 
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SUPPORT 
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d
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tru
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of 

my 
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b
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C
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b
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b
e
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O
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e
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GOD. 
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e
 

I, 

(Deponent) 

ATTESTED RAJASTHAN 
HGH 
coURT 

OAT 
COMMISSIONER 

2 ADVOCATE/ 
lGAUTAM 
RAw 
JAIN 

RT. G
 

6 AUG 
2023 

M
/s VK

IA
, 
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RICO 

Industrial Arca ...K! 

Plot No. .....6 47 (A) 

Shri .... 

Age. 

Shri 

EASE 

Proprietor of the firm M/s. 

Shri 

(SEE RULE 11 OF RIICO 

THIS LEASE AGREEMENT made at......the.n23.day of....t. 
iRAR JAT 

in the ycar two thousand..scafbuteeut....between Rajasthan State Industrial Developmen: & 

Investment Corporation Limited, Jaipur, Incorporated under the Companies Act., having its Registered 

Office at Udyog Bhawan, Tilak Marg, Jaipur -302005 (hereinafter called the Lessor which expression 

shall, unless the context does not so admit, includes its successors and assigns) of the ONE PART AND 

R/o... 

Shri 

R/o 

Ra..saja. RJo.29..A H..Salm .Ambabara. 

.Years R/o. 

Hrwn.JaBe. 

M/s. 

RIICO 
Shri ENDORSBMENT 

'ne enclosed se e:.. 

Slo 

OR 

Slo 

Szasedhald rights of this land/z'ot. koxe.be:a. trezs.ered. to. 
24/6...vO.***.. 

.So.sate.MohgnLa...Ae.. 

M- Seco 6.iDhyeh Nagr Jaipu 

S/o. 

Asstt. Rccisr:l iM3nagei 

FiCO 
id., 

JI?UR (N) 

1 

OR 

eesee GistireHg h¿reisiefed þartnersthip firn:ls:aneK. MTNDUSTRIGS 

OR 

OR 

Age 

.. Agc. 

For R.M. Industries 

R. S0/ 
FORM "C" 

53 

Partner 

No. 

h....22365O, 

1283 

|98,6z01 

79) 

a Company registered under the Corpanies Act 1956/2013 and having its registered oftice at 

.Years, 

.....Years, 

a society registered undgf the Rajasthan Societies Registration Act and havingafs registered oticc a: 

Years, 

a trust registefed under Indisn'Irust Act/ Rajasthan Public Trust Arand having is registered ofice a: 

Years, 
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expresion shal, unless the context does,ie adioi ieetex ali ts Leszed wich 

iite tis , cA o14, admiisTators, Legal repres
ntatives peritted assigns ad:succcsso 

ce0THER. PART. 

"HEREAS tke State of Rajsthan handed cver the land to the Lessor for the purposdolsetinghn 

oSt Arez ad tte said Lessor (Corporation) planned the land into plots for loasing ou't6 
STR 

epen 
forerection'settinguplestablishing industrial units. 

AND WHEREAS the Lessor has agreed to dermise and the Lessee has agreed to take on lease, 

on the terms and conditions 

tie piece cf land known as plot No. 

herenafe ppering for the purpose of setting up an industrial unit for manufacturing 

Sel PiaH and I or any other industrial product that may be allowed to be manufactured, 

by ths Lessor in writig accordingto the factory byelaws designs and building plans approved by the 

uipal cr ozer competent authorities. 

AND WHEREAS heLessor has handed over or shall be handing over prosession of the demised 

.Jor in due course oftime. 
DIeisestolessson... 

NOWTHISLEASEAGREEMENT WITNESSETHAS FOLLOWS : 

Incoasicnisn of ne covenent and agreements herein contained and on payment by the Lessee 

of Rs.Zegl 

torwzrás he znnnaloze time economic rent (strike out which is not applicable) and the receipt 

Le of the lessor hezeby 2cknowledges, the lessor doth hereby demise to the Lessee the plot on 

ndpbered 2s above in Indusarial Arez. 

ontziníng by 
mezsurement.......S.........s.sm. be the sarme a little more or less, bounded. 

On the Nornby 

On the Sout by 

te. 

(Rupes sae..onaklnit) 

Yez.L923. 

eseerrert 

PLot NO 

2å he said plots of land is more clearly shown in the attached site plan TO HOLD the said 

dernisei premises with their appurtenance unto the Lessee for the tern ofninety nine years from 
..Day of.......se... 

Plot No. n- 66 

KoAp. 

ksgone Ransgei 

-.6.. 

. except and always reserving to the Lessor: 

12) Arig:ts lay water maiíns, drains, sewers or electric wires under or over the demised premises, if. 

deemet seessary by the Lessor or his successors and assigns, in developing the area. 

1(5) Ful right nd tútle to all mines and minerals un and under the demised premises or any part 

tsezeof. 

1fey Yielting andpeying thereof unto the lessor by 3 1 st day of July in each year in advance the yearly 

reL The Lessor i.e corporation reserves the right to revise the rate of economic rent every 

yeLs, pzovded, bowever, the enhancement in rent at each revision shall not exceed 25% of he 

Iet payzbe for the period imnediately preceding revision. The quantum of rent determined y 

ce Lesso: shall be fnal, conctusive and binding on the lessee and it shall not be questionea ui 

ny otofla# oz otheruise. For R.M. Industries 

Partner 

For R.i, indi:. ies 

Partn 
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Gàyerhen or Provided futher that in case the Lessee creates charge in favoufthe StateG 
jnduetrial Finance Corporation of lndia Rajasthan Financial Cofporation, ICIEC, 

iRB, DFC, SIDBI, EXim Bank, Co-operative Bank and other Public Finzndil 1nsti,átio�s as 
deftein the Public Financial Institution Act or Soheduled Banks o fAlo-Lending agencies 
icreiafter deseribed as financing body or bodics) for uny development loaikthyhimit on 

AR JA curity of the premises hercby demiscd and the buildings and machineries built upon or 
aixed tlhereto, first charge of the Lessor shall rank sccond to the charge of the financing body or 
bodies provided financing body or bodies obtain prior perinission from lessor for mnortgaging the 
lease-deed and keep a specific clause in their mortagage deed that breach of any of the conditions 

of the these presents (Lease Agreement) shall be treated as breach of the condítions of their 

mortgage deed. 

Provided, however, that the above provision shall not operate where land is allotted on 

instalment system or 100% development charges of plot are not paid by lessee and/or sheds are 
constructed and allotted on hire purchase basis by the lessor. In such cases, the lessee could 

create first 
harge in favour of financing body or bodies on land /or building as the case may be, 

with the condition that the balance development charges and /or cost of shed as the case may be, 

shall be. remitted to the Lessor by the financing body or bodies in whose favour the charge has 

been created, if the allottee fails to make payment of the balance amount of development charges 
and/or cost of shed in time. In case, the allottee fails to make payment of the balance amount of 

cost of land and/orthe cost of shed then the Lessor shall have right to resume possession of the 

land irespective of first charge ofthe financing body or bodies on the plot. 
Provided further that the collateral security of plots for loans for any purpose for himself or 

others would be allowed to be created only in favour of financing body bodies mentioned in 
proviso to clause l of this Lease Agreement subject to ensuring that the Lessee has cleared all the 
outstanding dues of the Lessor and there is a condition of collateral security in the sanction lettér 

of the concermed financing body or bodies./ 

AND THE LESSEE DOTH HEREBY COVENANT WITH THE LESSOR IN THE MANNER 
FOLLOWING: 

2(a) That the Lessee will bear, pay and discharge all rates, taxes, charges and assessment of every 
description which may, �uring the said term, be assessed, charged or imposed upon either the 
landlord or tenant or the occupier in respect of the demised premnises or the building erected or to 
be erected thereupon. 

2 (aa) The Lessee shall pay the cost of the plot calculated at the rate decided by the Lessor for each 
Industrial Area. The lessor reserves the right to enhance the cost of land if the compensation 
payable under an award is enhanced by any competent court subsequently, 

2(b) That the Lessee will bear, pay and discharge all service charges to defray recurring cost incured 
on Industrial Areas, which may during the said term be assessed, charged, levied or imposed and 
revised by the Lessor. 

2(c) That the Lessee will obey and submit to the rules ofMunicipal or other competent local authority 
now existing or thereafter to exist so far as they relate to the immovable property or affect health, 

Satey, conveniençe of the other inhabilants of the place. 

Asstt, 
Megional 

Monagei For R.M. Industries 

EJICO Ld. 
JAIPUR (N) 

Partner 

For R.M. industries 

Partner 
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use the 
sam

e or
 

pe
rm

it the 
sam

e to
 

be
 

use
d for an. 

2(h
) 

Tha
t the 

Le
sse

e wil
l not 

car
ry on

 
or

 
per

mi
t to

 
be

 
car

rie
d on. on

 
the 

de
mi

sed
 

pre
mi

ses
 an

 

pub
lic road

 to
 

the 
dei

nis
ed 

pre
rnis

es. 

path
 

acr
oss

 

dra
in to

 
the 

sa
tis

fac
tio

n of
 

the 
Le

sso
r / 

Loc
al 

M
un

ici
pa

l 

Au
tho

rity
 

lea
din

g 

from
 th

 

2(g
) 

Tha
t the 

Les
see

 

will
 

pro
vid

e and 
ma

int
ain

 in
 

goo
d 

rep
airs

 a 
pro

per
ly 

co
nst

ruc
ted

 

app
roa

ch road
 e po

llu
tio

n law
s öf

 
the 

Sta
te for the time
 

bein
g in

 
for

ce. 

adh
ere

 to
 

the 
stip

ula
tio

ns 

imp
ose

d by
 

Ra
jas

tha
n 

Stat
e 

Po
llu

tio
n 

Co
ntro

l 

Boa
rd and 

oth
er 

stat
uto

r 

2(1)
 

Tha
t the 

Le
sse

e 

sha
ll take
 all 

me
asu

res
, 

wh
ich are 

req
uir

ed for 
Po

llu
tio

n 

Co
ntr

ol and 
sha

ll, 

stri
ctl 

Ag
enc

y. ac
qu

isi
tio

n, 

op
era

tio
n and 

ma
int

en
an

ce
 of

 
CET

P 

As
so

cia
tio

n 

/ 
Ag

enc
y in

 
the 

pro
po

rtio
n 

dec
ide

d by
 

the 
Co

mm
itte

es of
 

the said
 

As
soc

iat
ion

 

haz
ard

ou
s) 

Di
spo

sal
 

Sys
tem

 

(SW
DS

). AIl the 
Ca

pita
l &

 
Re

ven
ue 

exp
ens

es 

rela
ting

 op
era

tin
g the 

Co
mm

on 

Ef
lue

nt 

Tre
am

ent
 

Pla
nt 

(CE
TP

) and 
Sol

id 

Wa
ste 

(ha
zar

do
us and nor 

2(c
c) The 

Le
sse

e 

sha
ll 

bec
om

e 

a 
me

mb
er of

 
the 

As
so

cia
tio

n 

/ 
Ag

enc
y 

cre
ate

d for 
set

tin
g up

 
ant 

SW
DS

 

sha
ll be

 
bo

rne
 by

 
all 

me
mb

ers
 

wa
ste

 
m

ate
ria

l. 
m

an
uf

ac
tur

ing
 

item
 or

 
for any 

pro
du

ct 

l 
wa

ste and sha
ll 

take
 all 

me
asu

res
 for 

pro
per

 

�isp
osa

l 

du
ra

pi
ng

/p
lac

in
g any 

co
ns

tru
cti

on
 

ma
ter

ial /raw
 

ma
ter

ial
 

req
uir

ed for 
co

ns
tru

cti
on

 of
 

fac
tor

y 

r 

2(c
) 

Tha
t the 

Le
sse

e 

sha
ll not use any 

spa
ce in

 
the 

ind
us

tria
l 

area
 

oth
er than

 

dem
ise

d 

pre
mi

ses
 fr: 

pre
scr

ibc
d/e

xte
nd

ed
 

per
iod

 for 
sta

rtin
g 

pro
du

cti
on

/ex
pa

ns
ion

 of
 

the unit
. Pro

vid
ed that

 
un

uti
lis

ed
 

land
 of

 
the 

all
ote

d plot
 or

 
plo

ts 

sha
ll 

rev
ert to

 
the 

les
sor

 

oH
exp

siry
ot tke 

in
 

wr
itin

g 

atit
s 

dis
cre

tio
n on

 
payi

 

po
sse

ssi
on

, 

wh
ich

eve
r be

 
eat

licr
, or

 
ithi

n sy¿h
 

ext
end

ed 

per
iod

 as
 

may be
 

allo
yed

 by
 

th¿
ita 

ym
en

taß
rét

en
tio

n 

cha
rge

s or
 

oth
erw

ise
, 

plan
 and vill 

com
plet

 

pro
duc

tion
 

wit
hin

' a 
peri

ad of
 

thrc
 

yea
rs/r

o the date
 of

 
thes

e 

pte
sen

ts 

oom
 

h 

ca
ris

tru
cti

ga
cti

vit
i�s

,w
Ët

hin
 

a 
per

iod
 of

 
two 

yea
ts and 

ae
to

td
an

os
Ae

 s
i 

2(dy
 

Tha
t the 

Les
sce

 

will
 

ertc
t 

the
,ih

dú
str

ial
 

unit
 on

 
the 

dem
iscd

 

pre
nis

es 

sub
let

, 

rel
inq

uis
h, 

mo
rtg

ag
e 

sub
-di

vid
e or

 
ass

ign
 his 

int
ere

st in
 

the 
dem

ise
d 

pre
mi

ses
 or

 
th

 

2(1)
 

The 

Le
sse

e will
 not 

wi
tho

ut the 
pre

vio
us 

cos
ent

 in
 

wr
itin

g of
 

the 
Le

sso
r, 

tra
nsf

er,
 

sub
-le

ase
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Neanc 

hereby 

yruited 

withln 
one 

cobendur 
ihondl 
frob 
Uie r vueldo, 

fjiheritnhgrlransfer, 

nunes 
and 

descrlptloin 
of Uva 

parten 
to evoy,pró[io 

or u
y

/ 
eters 
o 

ndlmlrydtyon, 

deereu 
order, 

vcrilente 
or otlhur 

docunent 

o
U

n
N

sn
o

n
y

 
sua 

a
stg

o
, 

inherltanco 
or trannfer 
nnd 

dooument 
a nforesnld 

nc
onpulyig 
tho 
suld 

nolco 

Which 
shall 

remaln 
for 

dnyn 
at the 
pllco 

ofthe 

L,cugot 
ANID 
IIo 

lherol1y 

covsnunted 
thal 

falluro 
lo Cuty 
out 
this 

condltlon 
wll 

without 

proludlco 
to the 
rlght 
of tho 

Lennor 
to detor1nlnc 
thin 

leate 

Agrccment 
lor 

brcach 
of' thls 

covenant 

cntall 

penalty 
of Ru. 

1000/-
to 
bo pald 
by 
tho 

Lesec, 

Howevcr, 
Ir he lcssco's 

irm
 

Io dlsuolved 
aud 
no 

Nuccesnor 
In 

Interent 
lo 

therc 
or appolnjeo 

wihing 
60 
dnys 
oflts 

dinoólution, 
the 

Lespor 
slhal 
be cntitded 
to deermine 

thlsAgrcement. 

ProvlilgU 

Auruler 
tbat 
tho 

Leseo 
wll 
o of\en 
n tho 
mald 

p
re

n
sln

h
h

a
 

of bypplon 
of low 
ur vdier 
wine 

howioover 

becone 
nynlpá 

pberlgvn 

20) 

That 

Lcsscc 
will 

perm
it 

hc 

menbers, 

offlcers, 

ubordinateg 
of the 

Lcssor 
and 

Uheir 

cimiployed 

workm
cn 

und 

pcrsons 
at all 

reasonable 

tim
es 

of the 

duy 
to 

cnter 

Into 
Wnd 

ujpon 

tD2 

dem
ie 

premises 
und 
thc 

buildings 

erected 

thereupon 
in 
order 
to inspect 
the 

am
e, 2(K) 

That 
Uhe 

Lesuce 
will 
not 

make 
any 

cxcayatlon 

upon 
any 

part 
of thec 

2(0) 
That 
the 

Lessec 
will 
nol 

crect 
or perm

it 
to be 

erccted 
on any 
part 
of thc 

2(m) 

That 
thc 

Lessec 
will 

ncither 

cxercise 
his 

option 
of 

determining 
the 

lea5e 
nor 

hold 
the 

lessor responsiblc 
lo make 

good 
the 

damage 

ifby 
fire, 

tempeoL, 

flood 
or 

violcnce 
of any 

army 
or a mob or other 

irresistible 

force, 
any 

material 
part 
of the 

demised 

premisen, 
if 

wholly 
or partly destroyed 

or rendered 

substantially 
or permancently 
unfit 
for 

building 

purpose. 2(n) 
That 
the 

Lessee 
shall 

apply 
for 

permission 
for any 

change 
in the 

product 
or production 

2(0) 
Ifduring 

injure 
or destroy 
any 
part 

ofbuilding 
or (0) 

keep 
the 

foundation 

trenches 
or olher 
pits 
on 
the 

demised 
land 

open 
or cxposcd 
to 

weather 

thercby 

causing 
any 

injury 
or damage 
to contiguous 
or adjacent 

buildings 
or 

() 
(ii) 

dig 
any 
pits 
near 

the 

Lessce 
shall 
pay 

such 

damages 

thercofwithin 
thrce 

months 
as may 
be 

asscsscd 
by 
the 

Lessor 

whose 

decision 
as to the 

extent 
of injury 

or damage 
or the 

amount 
of dumages 

payable 

therefor shall 
be final 
and 

binding 
on 
the 

Lessec, 2(p) 

That 
The 

Lessee 
shall 
also 
abide 
by the 
tlerms 
and 

conditions 
of uGicleop 

altoiment. 

RIICo to 

time. 
The 

letter 
of Disposal 

of Land 

Rules, 
1979 
and 

amendments 
made 

therein 
(rom 

Jpartner 
For 
R.M. 

Indu_trles 

5) 

For 
R.M. 
Industrlos 

allotment 
shall 

formpart 
and 

parcel 
of the 

Leuse 

Agrcement. Asstt, 
Regic 

honogsi 

Partner 

demiscd 

prenines 

c%Ccpl 
10r foundation 

of building 
and 
for 

leveling 
und 

dressing 
the 
areia. 

demiscd 
premincs 
any slables, 

sheds 
or 

other 

structurcs 
of' any 

dencription 

whatsocver 
for 

kccping 

hounc 

cales, 

dog", poultry 
or other 

anim
als 

cxcept 
and 
in 
so far 
as 
may 
be 

alow
ed 

by 
the 

Lessor 
in 

writing. 

capacity 

or process 
of 

manufacturing 
to 
the 

lessor. 

However, 

lessee 

proposing 
to set up 

polluting 

industrial 
unit 

under 
red 

category 
or setting 
up clluent 

discharging 
unit 
shall 
be 

required 
to lake written 

permission 
from 
the 

Lessor 

before 

initiaing 
any 

change 
in their 

manufacturing 
product. the 

tem
 

ofthe 

lcase, 
the 

lessce 
or his 

workmen 
or servants: other 

structure 

contiguous 
or adjacent 
to 
the 
plot 

ofland 
bereby 
demisedor 

the 

foundation 
of any 

building 

thercby 

causing 
any 

injury 
or damage 

to 

such 
building, 

FISCD 
L, 

3NPIR 
(H) 
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AND IT IS HEREBY FURTHERAGREED ÁND DECLARED BY AND BETWEEN THE PARTILg 
TO THESEPRESENTS AS FO-LOWS:idi 3(a) Notvithstandinganyd ing heteinore cyntaihjod if there shall huve beon ia KaSoit Lessor any brcach by eessee oy tho/persn claiming through or unde hirn of anygf the 

aypinion gf the 
covenahts or conditions heici bcfoYebn e congucd und on his part to be obseryea and petofmed and in partieular without prejuticd ta b genernlity of the sub-clause, subjet ty exoeptohis or if any amount including ùntercst due to he Lessor remaining unpaid for a period of)0 days ater the same shall have been demanded by the Lcssor or if the Lessce or the persons in whom thEt¿rms here by 
reated/ vested, is adjudged insolvent and if his Agreement is determincd as herein before specified, it shall be lawful for, the Lessor without prcjudice to any other right of action of 
the Lessor in respect of any breach of this Agreement to re-cnter without taking recourse to a 
court of lay upon the demised premises or any part thereof in name of whole and thereupon this 
demise sball absolutely CEASE and dctermine and the money paid by the Lessee by virtuc of 
these presents shall stand forfeited to the Lessor without prejudice to rights of the Lessor to 

recover from the Lessee all money that may be payable by the lessee hereunder with interest 
thereon at.............. 

Provided always that the Lessee shall be at liberty to remove and appropriate to himself 
all buildings, erections and structures, if any made by him and all materials thereof form the 
demised premises after paying up all outstanding ämount including interest up to date and all 
municipal and other taxes, rents and assessments then due and all damages and other dues 
accruing to the Lessor and to remove the materials from the demised premises within 3 months of 
the determination of the Lease and in case of failre on the Lessee's part to do so, the buildings 
and erections standing on the demised prermises and all materials thereofshall vest in the Lessor 
and Lessee shall then have no right to claim for the refund ofany money paid by him to the Lessor 

and upto that time or to claim any compensation for the structures and materials put up by him on 

the demised premise or breaches. 

Provided further and always the right of re-entry and determination of the lease of the industry 

shall not be exercise if the financing body or bodies remedy the breach within a period of 90 

(ninety) days from the date of notice issued or served by the Lessor no the financing body or 

bodies regarding said breach or breaches. 

3 (b) AIl legal proceedings for breach of the aforesaid conditions shall be lodged in courts situated at 

Jaipur and not elsewhere. 

3 (c) Any loss suffered by the lessor on a fresh grant of the demised premises for breach of aforesaid 

conditions on the part of the Lessee or any person claiming through or under him shall be 

recoverable from the Lessee. 

3(d) Any notice or communication required to be served hereunder shall be deemed to have becn 

sufficiently served on the Lessee if, served by Registered Acknowledgement, speed post and 

signed by an Oficet of he Lessor and the services shall be deemed to have been made at the time 

of whjich the regístered Jetter would in the ordinary courso be delivered even though returned un 

served on account of the refusal by the Lessee or otherwise howsocver. 

Asett, Rogionsf Monpget 

SSCO Lid, 
JrNPUR (N) 

For R.M. Industrles 

(Partner 

For R.M. Industriag 

Partner 

Percent per annum and the Lessee shall not be entitled to any 
compensation whatsoever. 
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3(8) 

The security deposit made with the application for allotmep gtatd hal bpe efunded to the after the unit goes into commercial production on ansptjeatöagadcby THe sequtity deposit shall stand-forfeited whenover theroib a breach y in thÁ lease agreement. 

Name.. 

AIl' pbyers exercised by the Lessor under this Lease-Agreoneit-may ne-tyérciscd by tho Maoaging Director, Rajasthan State Industrial Development & Iivsriont Corporation Limited 
or such other person (s) authorised in this bebalf. 

Provided that the expression Managing Director shall include the person who is entrusted by e 
Lessor with the functions similar to those of the Managing Director. 

3) Every dispute, difference or questions touching or arising out or in respeçt of this Agreement or 
the subject matter thereof shall be referred to the sole arbitration of the Collector of the district 
wherin the leased plot is situated or any peson appointed by him, the decision of such arbitraior 
shall be final and binding on the parties. 

The stamp and registration charges on this agreement shall be borne by the Lessee, 
INWITNESS HEREOFTHE parties hereto have set their hands this day... 

ofthe Month of.AAi 

Signature of Witness : 

in capital letters) 

Address : 

Conldu contained 

in the year..... 

Managet For and on-behalfofIRSgnsl PUR N) 
Rajasthan Statélhdustriat Development 
and Investment Corporation Limited 

For and on behalf ofLessee: 

M/...M..N4.. 
Proprietor / Partner / Director / Trustee) 

Eor R.M. Industries For R.M. lndustries 
Nang.. 

Address: 
Partner 
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OFFICAL ADDRENOF 
E\TERrRISE 

tDTANRRGISTRATnoN NUMBER 

REGISTRATION CERTIFICATE 

Minlstry of Mico Small and Medum Enterprises 

TE OF INQOKORATON 
KEGISKITION OF KNTERPRIS 

\\TION\L INDUSTRY 
CLISSIEC\TION cODE(S 

DITE OFCOMMENCEMENT OF 
FRODUCONBUSLNESS 

Qur smal hands to 
makeyouLARGE 

tor an awtatce, ww ma ntact: 

DAIE OF CDYL\I KEGISTRATIOX 

Govemment of indla 

J\IP R CIT) 

UDYAM 

M 

G 

General 

SUINNIVERS 

1912201: 

1912/201 

0|2020 

\NUEACTUKING 

Dola Thss vNit generate alemenL, signaure rquitN 

AMSAJJNINGMILLCO 

Atii 

229-Manaeefeter pAanaac rns 

BE A 
CHAMPION 

with the 
Ministry of 
AACAE 
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Regisuration Number 08ABZPHIRO2 

Iade N, iany 

Cnsiuin ot Business 

Atdess oPrinial Place of 
BusineSS 

Date ofLiability 

Date ofVaidity 

\pe of Registration 

aticukas of Appoving uthority 

Designllon 

Date of INsue ofCetiicate 

Registration Certilicate 

Form GST REG-06 

(GorCnmen ol ldia 

UAIRAJAIN 

SAJJAN POLVMFRS 

Proprictorship 

From 

G-o77A, ROAD NO 9, 2, VKI AREA, Juipur, Rajusthan, 302013 

Regular 

|35 0S 018 

19/12/2017 

Signature 

To |NA 

ote he reeestration ceuticate is Iequircd lo be Pomnently isply ed at all places oflusineNs ONice() n the State 

(Amended) 
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( 

GSTIN 

Legal Name 

Trade Name, if'any 

Details of 
Additional Place of 

Business(s) 

OSABZPJ4530C2ZJ 

HAMRAJ JAIN 

SAJJAN POLYMERS 

Total Number of Additional Places of Business(s) in the State 
() 

Annexure A 
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GSTIN 

Legal Name 
Trede Nam. if 2n) 

Details of Proprietor 

084BZP!4530C2ZJ 

HAMRAJ JAIN 

SAJJAN POLYVERS 

Name 

Designatton Stztus 

Residen: o: Stzt: 

HAMRAJ JAIN 

PROPRIETOR 

Raasthar 

19 Annexure B 
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Regd Office 
Vidyut Bhawan 
Janpath 
Jyoti Nagar, Jaipur 

JVVNL PAN: AABcJ6373K 

GSTIN 
08AABCJ6373K 127 
!HSN CODE: 2716 

K 
No 

210471006969 

BIlng Month 

202307 

Voltage Of Motoring On 

Supply 

Meter No. 

Reate of Exemption 

90 

410414 1 

4 184142 
4164143 

Biliing Demand 

Tadf Codo 

HTILT 

1) 

96444 79 

Energy Charges 

HT 

3129 

(A) METER READING & CONSUMPTION : 

Peak Hours 
Consuntio1 

y to 10:00) 

Unpald FNB 

Anau, Pau 

CURRENT TCS 

NET ND 

117025 59 

8011 

Datu c! Paynun! 

Dote of Coiscio 

Proous Bitl AmOLD! 

(B) CHARGES & SURCHARGES 

Bank Dutoils for 

paymont through 
RIGSINEFT 

Acc No. 

Sactlonod 
Lond(HPIKW) 

TKVA 
TKVAH 
KWH 

Aroa codo 

300 

Nature of Meter 
2 

Exomptlon upto 

Av. P.F. 

0 922 

Charges 
(2) 

24300 

136460 

13-0423 

11 16 

Flxod 

TOD Surcharge 

171.33 

16400 77 

I4-23 

ED EXEMPTION DETAILS 

L.P.S on Old 

Arroars 

Total Curront 

129560 74 

CPP Capoclty 

(KVA) 

93940001 

Ind.codo 

25 

NET ED 

5284 92 

Bunuliclury 

(BILL FOR LARGE INDUSTRIALISCHEDULE LTIHT-5 TARIFF CONSUMER) 

TostO 

Prosent Roading 

0 

(3) Total 
(1+2) 

R 

120749.79 

Rato 

0.07 

29.76 
3461623 
323706.2 

Dccoss 

(E &OE) For Instructions unu Code lial plc. pleosv ppe uverivpt 

LPS on Curront Duos 

W6C Cudu. YESB0CMBN0C 

JAIPUR VIDYUT VITRAN NIGAM LIMITED 

Payment of thls bll should bo mado at collo ctlon 

ALcUUt llo JvvNL 1210471000b0V 

contor of 

Baso Unlt 

ARREAR ND 

AEN _G-VKIA 

M.Class 

Solor ED Amt 

AEN Mob, No.:2333565 

Accuracy 

Controct 
Demand(KVA) 

120 

Phono :2333565 

Consumer Status 

Consumor E-Mall 

DETAIL OF FUEL SURCHARGE 

Roading Dato BII lsSUe Date 

One Loc Tvunty lhruo ThOUsnd SIy Hundrod uny Thty Two iRupvuo Oni/ 

Last Reading 

202307 03-07-2023 

75% Of Contract Consumer Mob 

Excoss Domand 

Surchorgo 

Amount 

1959.10 

Net KWH Cons. To Bll a 

LIP rato 

13212 3 

Progreslve Unlt 

L,P.S. on FNB 

NET W.C.C 

1321 23 

90 

341383.6 
319302.1| 

32582 

ARREAR ED 

R 

9829011295 

Bill No.: 

Ledyvr Kuupur 

DIfference 
(34)=5 

Couo 

hanrajain@gmail, con 

29 76 
4778.7 
4404. 

Sundry Units Dr/Cr 

PF Incontlvo 

CURRENT ND 

Powor Factor Surchargo 

1229/4 59 

Duo Dato Of 
Paymont 

13-07-2023 

Capacity 

NET UC 

ARREAR WCC 

DEUCR 

072313344 

PAN No 

BII| Duracatlon 

AAOFR6424D 

N.D. 
Ry 

Multipllcatlon 

Factor 

0 

KWH Consp. 
For MIS Purposo 

132 12.3 

Meter 

DIfforence of Capplng 
Energy Charges 

0 

1 

Load Factor Robato 

CURRENT ED 

NET TCS 

ROOFTOP SOLAR DETAILS 

5284 92 

ARREAR UC 

Aon 

Available Socurity Doposit againt (Amount in 

Rs.) 

BIlng cycle: 

1,Elec. Consunption 

E.D. 

2. Meter Socurity 

Ro. 

3. CTIPT Security 

GSTINt 

INCENTIVES 8 REBATES 

PROPRIETOR Ms R M Industries ram bajaj G 
677A ROAD NO 9F2 VKI EXT. JAIPUR 

Consumpllon 
(5 x 6)=7 

Consumer's Name & Address 

89 28 

14336.1 
13212 3 

Off Peak Consumtlon 

(00:00 to 06:00) 

Mlsc. Dublts(+) /(-) 

91 56 

CTPT Rent 

G-677A ROAD NO 9F2 VKI EXT 

ME 

duu duto invntlonud for payinunt tho vonnection ls llablu to by 
Notico: if tho amount of thls bll ls not puld in 16 duys fron thy 

disconnGttod undor soction 56 'A' of thu Electriclly Aci 2003 witbout any lurthur lotornaion /aotle 

g00 

TOD Robate 

null 

-50.13 

W.a.c. 
Ra. 

CURRENT WCC 

1321 2J 

ARREAR TCS 

127524 

8000 

20000 

Gross Consumption 

Including 
transformer 

Generatlon 

12363 

Urban Cuus 
Ru. 

Transformerrunt/Deforred 
Flxed chargoslrobate 

Base Month/Ngw 

Consumptlon 

12323 

Incromontal/New Rebate 

89 28 
14336 10 
13212 3) 

-755.56 

ARREAR TOTAL 

CURRENT UC 

Nol Payablu Ainount 

0 
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1. 

BEFORE THE NATIONAL GREENIT TRIBUNAL 

CENTRAL ZONE BENCH BHOPAL 

2. 

Original Application No.97/2022 (CZ) 
IA No.48/2023 

Bhansali 
I, Hamraj Jain s/o Shri Pratap Singh 

aged L44 Prop. M/s 

Polymers Sajjan Plot G-677 (A), VKIA, 
Jaipur do hereby take oath and state as 

under: 

I, 

Union of India and Others 

AFFIDAVIT IN SUPPORT OF THE DOCUMENTS 

Kamal Tiwari 

Versus 

Ine GOD, 

That being authorized signatory of the 
respondent No.22 I am well conversant 
with the facts and circumstances of 
the case and am competent to SWear 

this affidavit. 

years, 

That annexed documents Annexure R1 to 
R4 is true and correct Photostat copy 
of the original / office copy. 

GAUTAM RAJ JAN 

IGH 

VERIFICATION 

the above-named Deponent do 
verify that the aforesaid affidavit 
true and COorrect to the best of Iny 
knowledge, belief and 

0f 

ATTESTED 

ADVOCA g OATHOSMIBSIONER 
RAJA^TINNGH COURT 

(Deponent) 

have 

hereby 
is 

not 

(Deponent) 

26 hU VLS 

suppressed any material therein, so help 
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, CENTRAL 

Original Application No. 97/2022 (CZ) 
IA No. 48/2023 

VAKALATNAMA 

at Irue 

Know all men by these presents th�t I/we the undersigned Son of Shri SHT .I01 RSident of cof sSgAN foNCs. 

said counsel(s) 

ZONE, BENCH, BHOPAL 

COUNSEL( 

in the above case do hereby make, constitute and appoint Mr. Shiv Narayan Bohra, Iskandh, 
Advocates, my/our true and lawful attorneys, for my/our name, and on my/our behalf to appear 
plead and act in the said case, and more particularly to draw, make, present, withdraw, amend 
represent and verify petition, plaints or written statements and to make, present applications or 
petition in the court, to present, withdraw and receive documents and any money from the court or 
form the opposite party either in execution of the decree of otherwise, and on receipt of payment 
thereof to sing and deliver for me/us proper receipts and discharges for the same, to compromise 
or to refer the case to arbitration, to seek execution of the decree or any orders in the case, to draw, 
make present, withdraw, amend and represent any memorandum of appeal or cross objections in 
any appeal arising or to seek reviews or revision of any judgments, decree or order in the case, to 
appear, conduct and plead in all such writ/appeals/revisions and reviews, and to do all other 
lawful acts and things as effectually as I/we could do the same whether being personally present or 
otherwise, my/our said counsel is/are also hereby authorized and empowered to instruct, engage or appoint any other any other counsel or counsels to appear, plead and act with or for him/ them in his/their absence or otherwise as my/our said counsel my think proper to do so, all acts of such counsel or counsels shall be equally and similarly and binding on me/us as if done be my/our said counsel and as if done by me/us personally. I/we hereby agree that if any part of the said counsel's fee remains unpaid before the first hearing of the case or if any hearing of the case be fixed on tour or at any other place except the usual court premises ,then mny/our said counsel will not be bound to appear before the count. The counsel's fee now settled and agreed to is in respect of this court and for the pending proceeding only. Any fresh action hereafter taken will entitle the counsel to fresh fees I/we also agree that if the case be dismissed in default or it be proceeded ex-party under any circumstances whatsoever the said counsel shall not be held responsible for the same and all whatsoever my/our said counsel shall do in connection with the said case, I/we do hereby agree to ratify and confirm .any costs awarded in the case at any timne in my/our favour shall from part of the counsel's claim and shall be payable to him/them in addition to his/their fees in the case. 
IN WITNESS WHEREOF I/we h�ve hereto set my /our hand(s) the 

Mob. 9414074734 

Kamal Tiwari 
Versus 

Union of India & Others 

Shiv Naraýan Bohra, Advocate 
Enr. No. R/465/1994 

6.2) 

E-mail: advocatesnbohral969egmail.com 

.NAA... 

day of 

1. 

2. 

and delivered to the 

CLIENT (s) 

PLoT..C-$Ha A).,NNTAO..ARUA:. 

372



373


